
Q Edelwei~ 
~ Tokio --- ------- -Insurance se badhkar hal aapk/ zaroorat 

Date:< _______ > 

Name of Policyholder: 

Address of Policyholder: 
Contact Number/(s) of Policyholder: 

Dear <Policyholder Name>, 

PART ·A 

Sub.: Your Policy No. « ________ » - Edelweiss Tokio Life - Zlndagi Plus (Non-linked, Non-Participating 

Term Insurance Plan) 

Thank you for choosing Edelweiss Tokio Life as your preferred life insurance pa ner. 

We are confident that the product chosen by you will s It your need. 

Polley Document: 
We have prepared your Policy on the basis of the Prop0sal F, m submitted by you. We request you to go through your 

Policy Document in detail and chec for t e ccuracy o information. A copy of your Proposal Form and other relevant 

documents as submitted by you are also enclosed along With this Poll y Document for your information and records. 

Please preserve this Polley Document safely an nform your N,ominee about the same. 

For your reference, we are sharing resu lts of your mei;lical examination (if applicable) which were obtained for assessment 

of your health condition re l vant to take a decision . n the Proposal for insurance. The report is only indicative In nature 

and we do no express any o ion o the matter contained in the medical examination report. 

In case you are een to know rpo re about your Policy or you need further assistance, you may contact your sales 

perso n ho has advised you whl e purchasing this Policy at the below details: 

..... n 

Name of- tlhe PFA 1:.-..~ Cor11or'ate Agent/ Code/License No. Contact Nos. 

Relationship Manager/ Broker 

• 

Alternatively, you m'oy contact our Service Expert at 1800 2121 212 or email us at care@edelweisstoklo.ln 

Cancellation in the Free Look Period: 
In case you do not agree with any of the provisions stated in the Policy Document, you have the option to return the 

Policy Document to us stating the reasons thereof in writing, within fifteen (15) days' from the date of receipt of the 

Policy Document. On receipt of your letter along with the original Policy Document, we shall refund an amount as 

mentioned in the Free Look clause of the Policy Terms and Conditions. The Policy once returned shall not be revived at 

any point of time and a new proposal will have to be made for a new Policy. 

*A Free Look Period of 30 days will be offered for policies sold through distance marketing (where distance marketing 

means sale of insurance products through any means of communication other than in person). 
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To exercise the Free Look option, you would need to send the original Polley Document along with a request letter to us at 
our Corporate Office address provided below. You are required to maintain the acknowledgement received from the 
Company as a proof of submission. 

Please note that if the Policy is opted through Insurance Repository ('IR'), the computation of the said Free Look Period 
will be as stated below:-

• For existing e-lnsurance Account (elA): Computation of the said Free Look Period will commence from the date 
of delivery of thee mail confirming the credit of the Insurance Policy by the IR. 

• For New e-lnsurance Account: If an application for e-lnsurance Account accompanies the proposal for insurance, 
the date of receipt of the 'welcome kit' from the IR with the credentials to log on to the e-lnsurance Account(elA) 
or the delivery date of the email confirming the grant of access to the elA or the delivery date of the email 
confirming the credit of the Insurance policy by the IR to the elA, whichever is later, shall be reckoned for the 
purpose of computation of the free look period. 

We look forward to serve you. 

Regards, 

For Edelweiss Tokio Life Insurance Company Limited 

Authorised Signatory 

Registered Office Address: Edelweiss House, Off C. S. T. Road, K~llna-, MUrhbal 4000;)8_ 
Corporate Office Address: 3rd & 4th Floor, Tower 3, Wing 'B' K • p inoor Cl y Ki ral Roaa, KO~la (W), Mumbai 400070 
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Edelweiss Tokio Life Insurance Company L~ 

Registered Office: Edelweiss House, Off C.S.T. Road, Kalina, Mumbai 400098 

Corporate Office: 31d & 4th Floor, Tower 3, Wing 'B'. Kohinoor City, Kirol Road, Kurla (W), Mumbai 400070 

POLICY DOCUMENT - Edelweiss Tokio Life - Zlndagl Plus 

Non-Linked, Non-Participating Term Insurance Plan 

UIN: 147N056V01 

POLICY PREAMBLE 

This Policy is a non-linked, non-participating term insurance plan. This document is the evld'ence of a ontract of insurance 

between Edelweiss Tokio Life Insurance Company Limited ('the Company') and the Policyhold t escrlbed In he Policy 

Schedule given below. This Policy is based on the proposal made by the within named Policy Jder and subm tt~d to the 

Company along with the required documents, declarations, statements, applicable medlCil ldence nd other 

information received by the Company from the Policyholder, Life lnsllrel;I or on behalf of the Pollcyho e , (' roposal') . This 

Policy is effective upon receipt and realisation, by the Company, of the cort lderation payable uqder tne Policy. This Policy 

is written under and will be governed by the applicable laws In force in India nd all Premiums art Benefits are expressed 

and payable in Indian Rupees. 
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POLICY SCHEDULE 

Poll Number Plan Name and UIN 

Edelweiss Tokio Life -Zindagi Plus (UIN: 147N0SGV01) 

Details of the Polley holder: 

I Nam, I Date of Birth 

Address 

Details of the Life Insured: 

Name Date of Birth Age Gender 

'""'' A,;4 
Polley Details 

Policy Commencement Date •:<d(l/m,11/yyyy» ,, 
Risk Commencement Date/ Date of 
Inception of the Policy /l 
Plan Option Life Cover with Level Su~:·l.lf" Cover with De,ea,in~ ' l 

Policy Term ~ ; ~ 
Premium Paying Term /,, "'~b I f.ay/ Pai]'lll °"Q>> 
Premium Paying Frequency <<Ant<. 'II./ sc-m, An, Illy/ Quarn '(Mor--,hly ,:. 

Annualised Premium r , Rs. 

Modal Premium plus Applicable Taxes Rs. 

Premium Paying Due Date Date/month 

Last Premium Due Date 

Maturity Date 

Base Sum Assured Rs. 

Top-up Benefit - Yes/No 

Top-up Rate ~ 
5% / 10% / Not Applicable 

Better Half Benefit Yes/No 

Better Half Benefit Sum Assured Rs. / Not Applicable 

Waiver of Premium Benefit Yes/No 

Death Benefit Payment mo(le Lumosum (OR) Monthlv Income [OR) Lumpsum plus Monthly Income 

Lumpsum Proportion ~ «not applicable in case Death Benefit Payment mode is Monthly 

' ~ 
Income>> 

Monthly Income Proportion , ~ - «not applicable in case Death Benefit Payment mode Is Lumpsum» 

Monthly lnco"2_ Payment Type •apr;dJl!"iiblel Level/ Increasing/ Not Applicable 

Monthly lncome-1:;ictor (If appllcal:il~) «not applicable in case Death Benefit Payment mode is Lumpsum» 

Numbef:of months for which income.benefit «not applicable in case Death Benefit Payment mode is Lumpsum» 

will belpaid ... 
Details of the S~ouse (ap er Half Benefit is opted): 

I N,m, I Ooteof01rth 

Rider Name UIN 
Sum Modal Premium Term PPT 
Assured plus applicable taxes (years) (years) 

Edelweiss Tokio Life - Accidental 

Total and Permanent Disability 147B001V02 Rs. Rs. incl. any u/w extra 

Rider 
Edelweiss Tokio Life - Accidental 

147B002V02 Rs. Rs. incl. any u/w extra 
Death Benefit Rider 

Edelweiss Tokio Life - Hospital Cash 
147B006V02 ~s. Rs. incl. any u/w extra 

Benefit Rider 

Edelweiss Tokio Life - Critical Illness 
147BOOSV02 Rs. Rs. incl. any u/w extra 

Rider 
Total 
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Nomination details of Nominees of Life Insured: 

Name of the Nomlnee(s) <Nominee 1> <Nominee 2> <Nominee 3> 
Age of the Nomlnee(s) 
Nomination Percentage 
Relationship with Life 
Insured 
Name of the Appointee (if <Appointee 1> < Appointee 2> < Appointee 3> 
Nominee Is a minor) 

The Annualised Premium mentioned above does not include the additional premium and Life Stage Premium. 

If Top-Up Benefit is opted, then the Year wise Annualised Premium plus additional premium is ment ioned I the next 

page under Table - I. 

Consolidated Stamp Duty paid: Rs.« POL-STMP-DUTY-AMT»/- paid by Pay Order, vlde MLIGlrank receipt 
no: dated ____ _ 

For and on behalf of 
Edelweiss Tokio Life Insurance Company Limited 

Authorised Signatory 

This Policy Document is signed using a dlgltri. signature for and on behalf o} Edelweiss Tokio Life Insurance 
Company Limited. 

We request you to go through the Policy Document In detail and check for the accuracy of Information provided 
therein. In case you notice any mistake you may return the Polley Document to us for necessary correction. 
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Ta ble- I: Year wise Annualised Premium lus additional 

Polley Vear Annualised Premium plus Base Sum Assured Cumulative Top-up Sum 

additional premium Assured 

1 9,643 1,00,00,000 

2 10,523 1,00,00,000 10,00,000 

3 11,503 1,00,00,000 20,00,000 

4 12,599 1,00,00,000 30,00,000 

5 13,816 1,00,00,000 40,00,000 

6 15,176 1,00,00,000 50,00,000 

7 16,683 1,00,00,000 60,00,000 

8 18,348 1,00,00,000 70,00,000 

9 20,177 1,00,00,000 80,00,000 

10 22,170 1,00,00,000 90,00,000 

11 24,329 1,00,00,000 ~ 1,00,00,000 

12 24,329 1,00,00,000 ~ '- 1,00,00,000 

13 24,329 1,00,00,900 J 'l,00,00,000 

14 24,329 1,00,00,000 
. 

" .... ,,. 1,00,00,&oo 

15 24,329 1,00,00,000 ' 
,. 

1,00,00,0lil 

16 24,329 1,00 ... 00,000 
... 1,00,00.00 

17 24,329 UJl'J,00,000 , i,oQ,00,000 

18 24,329 AiJ.,00,00,000 1,00:00,000 

19 24,329 .,, 1,00,0Gi000 \ r.oo,00,000 
-

20 24,329 - 1,00,00,000 r. ,, 1,00,00,000 

' ... 
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Defined Term 

Accldeot 

Age: 

Annualised Premium: 

Applicable 
Prem1um/ Premlum: 

Assignee: 

Ba e Sum Assul<ed: 

Jep-u 

ln-Force1 

Insurance Act: 

Life lhsured; 

Ufe Stage Benefit: 

sum 

PART-B 

DEFINITIONS 

means sudden, unforeseen and Involuntary event caused by external, visible and violent means. 

means the age {last birthday) of the Life Insured in completed years as on Policy Commencement 

Date 

means the amount as stated in the Policy Schedule to secure the benefits under this Policy, 

excluding the underwrit ing extra premiums, loadings for modal premiums and applicable taxes 

means the amount payable by you to us by the due dates, at the Premium Paying Frequency, in the 

manner specified in the Policy Schedule, to secure the benefits under this Policy. 

This amount equals the Modal Premium, as stated In the Policy Schedule and if applicable -

i. additional premium, plus applicable taxes and/or 

ii. Life Stage Premium, plus applicable taxes. 

means the person registered with us and mentioned in the PoJic;.v Schedu le who Is authorised to 

receive and hold in trust the benefits under this Policy on behalf of the. Nomir1ee/(s)1 if the 

Nomlnee/(s is/ are less than Age 18 on the date of ayrnen t 

means the person to whom the rights and benefits under this P Icy re t ra nsferred b 

assignment under section 38 of the Insurance Act,1938 as amended from ime to time 

means the amount as stated In Policy Schedule 

means the benent which is payable on ~th of the life Insured and In th £!yent Better Half Benefit 

Is opted, on the death of the Spouse. 

means the number of days from the Prem1 m P ylng Due Datij specjfle in the Policy Schedule for 

the payment of Premium wi hol.lt a y penalt y/ late fee and iiurlng 111ch the Policy Is considered to 

be In-Force with the risk cover 

means Insurance Reg latory and veloprnent Authority of i'ndla established under Insurance 

Regulatory and Devel pmeht Authority A,ct, '~99. 

means the status of the trey du ring the Po fey Te rm when all the due Premiums have been paid or 

f dtscontlnuance. 

means IRO I Act, 1999, The Insurance Act, 1938•lis amended from time to time. 

memis the p rson named In the Policy Schedule whose life is insured under this Polley. 

means the add! lonal bet1eflt ~n~er wrflch Life Stage Sum Assured can be added to the Policy while 

the Policy is ln-Fo ce without an medical examination, upon the occurrence of one or more of the 

following events du ng the lifetime of the Life Insured, provided the Policy is accepted at standard 

rat s at Polley inceptio and t revival : 

(:) 111 Marriage after Rl Corn1T1e 11ceme 11t Date: 50% of Base Sum Assured 

o Birth of l' , hlld alt r Risk Commencement Date: 25% of Base Sum Assured 

t ho 2!'11 chll fter Risk Commencement Date: 25% of Base Sum Assured 

Home Loan ta en by Life Insured after Risk Commencement Date (only once during the Policy 

Te~m): 50% of Base Sum Assured or loan amount whichever is lower 

Poli ho Iler can exercise this benefit before the completion of the Premium Paying Term or before 

the Li fe Insured attains the age of 46 years, whichever is earlier, while the Policy is In-Force by 

submitt ing a written request to us within a period of 6 months from the date of above specified 

event(s) In order to avail this benefit. The Life Stage Sum Assured will be applicable from the Policy 

Anniversary falling immediately on or after the date of intimation. 

Life Stage Premium will be charged for every addition of Life Stage Sum Assured . Life Stage 

Premium shall be based on the attained age of the Life Insured, Life Stage Sum Assured and 

outstanding Policy Term at the time of addition of the Life Stage Sum Assured. The Life Stage Sum 

Assured as well as the Life Stage Premium will both apply prospectively for the remaining Premium 

Paying Term. 

This additional benefit is not available if Top-up Benefit is selected or if Waiver of Premium Benefit 

is selected, or if Premium Paying Term is 'Pay tlll 60'. This additional benefit is avallable only If the 

Base Sum Assured is greater than or equal to Rs. 50,00,000. 

There will not be any addition of Life Stage Sum Assured after a claim for any benefit under a Rider 

has been intimated to us or if on Revival, the Policy has been accepted at sub-standard rates. 

This additional benefit is available subject to board approved underwri ting policy. 
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Mo llr1ty D te: 

Mon hlv. locome: 

Mt1d I P:remlum 

lllomln.ee: 

Poltcy: 

Pollcyholdet/ Yow/you/ '!Jur/ 
\fUW': 

Palley 'Ferm: 

Polley Dacwnen 

Polley Vear: 

Polley Com encement D~te: 

l?ollcw S hedule: 

Premium Discontinuance 

Premium Paying T11rm: 

Proposal Form~ 

Risk Comme11ce1nent 
'On /Dam of Inception of 
the Ppllcy! 

Revlvalc 

Spoqse: 

Top-up Benefit: 

means the date specified In the Policy Schedule on which the Policy matures and terminates. 

means a person who holds a valid registration from the Medical Council of any State or Medical 

Council of India or Council for Indian Medicine or for Homeopathy set up by the Government of 

India or a State Government and Is thereby entitled to practice medicine within Its jurisdiction; and 

Is acting within Its scope and jurisdiction of license. 

means the amount payable as per Death Benefit clause of Part C. This is equal to Death Benefit 

multiplied by Monthly Income Factor. 

means the amount stated in the Policy Schedule payable by you to us by the due dates, at the 

Premium frequency, in the manner specified In the Policy Schedule. 

means the person/(s) named in the Policy Schedule who has/have been nominated by the 

Policyholder (who is also the Life Insured in the Policy) in accordance with the Section 39 of the 

Insurance Act, 1938 as amended from time to time to receive the benefits in respect of this Policy. 

means the contract of insurance as evidenced by this Policy Document, the Proposal Form, the 

Schedule/(s) and any other informatlon/document/(s) provided to 1.1s l'n respect of the Proposal 

Form and an endorsement issued by us. 

means or refers to the Policyholder stated in the Policy Schedule, 

means the term of the Policy as specified in the Policy Schedule a 
Polley Commencement Date and the Maturity .Date. 

means the date corresponding with the Policy Commencement Date speGified In the Schedule In 

every calendar year. 

means this entire document from Part A to P,ar't G. 

means a period of twelve ccinsecutlve months staitlng ram Polley Commencement Date as stated 

In the Policy Schedule and ending on th day I m dlatelv prece~f g the fo llowing Polley 

Anniversa r date and each subse en p rl d of twelve COl'\secutlve m. t s thereafter. 

means the Schedule and jr1Y endtirsetnents attached to and forming part of this Polley and If any 

updated Schedule is issl.161, th1m, tl'i ched11le latest In time. 

means the term in years as sp clfled In the Pol c,; Scl1edule, during which the Premiums are payable 

by you to us under this Polle . 

means the signed and date~ fa an ;iny acco panylng declarations or statements submitted to 

us by the P,ollcyholder and/or Life l'ns ed as applicable for the purpose of obtaining insurance 

cover un ~-th is Polley. 
means the d tl! -as stated I the Pol c'{ Schedule on which your risk cover under this Policy 

commences. 

means the restorailii of this Policy (discontinued due to the non-payment of premiums by you), 

t1,Pon recel pt of all due premiums and other charges, if any, as per the terms and conditions of this 

Polley. 
means spouse bf tl:\e.-Ure Insured as named in the Policy Schedule whose life is Insured under this 

olicy 0nder the B. tter Half Benefit (i f opted) after the death of the Life Insured. 

ans the addlt onal benefit under which, at every Polley Anniversary starting from first Polley 

versary, Top-up Sum Assured will get added to the Polley till the Policy Anniversary falling 

lmmedla ely before the Life Insured attains the age of 60 years or till the Polley Anniversary at which 

the cu latlve Top-up Sum Assured becomes equal to the Base Sum Assured, or date of death of 

the ~r e Insured, whichever Is earlier. 

Top-up Sum Assured is equal to Top-up Rate (as mentioned In the Polley Schedule) multiplied by 

Base Sum Assured. 

An additional premium will be charged for addition of Top-up Sum Assured. Additional premium 

shall be based on the attained age of the Life Insured, Top-up Sum Assured and outstanding Polley 

Term at the time of the addition of Top-up Sum Assured. The Top-up Sum Assured added to the 

Policy as well as the additional premium, both, will apply prospectively for the remaining Premium 

Paying Term. 

Policyholder has the option to opt out of Top-up Benefit anytime during the remaining Polley Term 

by giving a written request to us. There will not be any further addition of Top-up Sum Assured from 

the subsequent Policy Anniversary. After opting out, Policyholder shall continue to pay the Premium 

amouht equal to the last Premium paid immediately before such opt out and the Policy will 

contJnue with the. cumulative Top-up Sum Assured. Once opted out of this benefit, Policy~older 

can1f opt In again for this benefit. 

This adiltlon;I~ b~'nefit Is not available if Life Stage Benefit Is selected or If Waiver of Benefit is 
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selected or if Premium Paying Term is 'Pay till 60'. This additional benefit is available only if the Base 

Sum Assured is greater than or equal to Rs. 50,00,000. There will not be any addition of Top-up 

Sum Assured to the Polley after a claim for any benefit under a Rider has been intimated to us. 

Top-up Sum Assuted: means an amount equal to Top-up Rate as specified in the Policy Schedule multiplied by the Base 

Sum Assured. 

means an additional amount cha rged by us as Premium, as per our Board approved underwriting 

Underwriting Extra: 
policy, which Is determined on the basis of disclosures made by you In the Proposal Form or on the 

basis of any other information received by us Including through medical examinations of the Life 

Insured In relation to this Policv. 

Waiting Periodr 
means the period of 90 calendar days from the Risk Commencement Date or the date of Revival of 

the Policy during which the life Insured will not be entitled to the Waiver of Premium Benefit. 

We/we/Our/our/.Us/us/ means Edelweiss Tokio life Insurance Company Limited. 

Comp;my: 

Interpretation: In this Policy, where appropriate, references to the singular will include references ,to the plllr-al and references to one 

gender will include references to the other. 
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1. Death Benefit: 

plan Option: Life Cover with Level Sum 

Assured 
If the Life Insured dies before the 

Maturity Date while the Policy Is In

Force, we will pay 

PART-C 

BENEFITS 

Death Benefit 

Sum Assured on Death. 

The minimum Sum Assured on Death shall be highest of: 

• 10 times of Annualised Premium; OR 

• 105% of all Premiums paid till date of death; OR 

• Guaranteed Sum Assured on Maturity@ 

• Any absolute amount assured to be pai on q_ei!th. 

@ Guaranteed Sum Assured on Maturity is zero. 

Any absolute amount assured to be paid on death is equal to Base um Assured. 

If the Policyholder has opted fo the Top-up Benefit at the P, licy inception, Cumulative 

Top-up Sum Assured will also be paid In ddltlon to Sum Assu e o Death. 

If the Policyholder ha 

Stage Sum Assured wll 
e Life Stas~ Benefit• during the Polley Term, Life 

addition to sµm Ass red on Death. 

plan Option: Life Cover with Death Benefff 

Decreasing Sum Assured 
If the Life Insured dies on or before the 

Policy Anniversary falling immediately 

on or after the Life Insured attains the 

Age of 60 years while the Policy is I 

Force, we will pay 

If th 
An n 
after the Life Insured atta e Age of 

60 years while the Policy i 

will pay 

Edelweiss Tokio Life - Zlndagi Plus Policy Do'cum~nt 

Sum Assure on Death. 

The minimum D shall be highest of: 

• 10 tim P rn; OR 
al date of death; OR 
ed on Maturity@ 

• b ssured to be paid on death. 

@ Guara eed Sum Assured on Maturity is zero. 

Any absolut arnpunt assured to be paid on death is equal to Base Sum Assured. 

If the PolJc.yholder has opted for the Top-up Benefit at the Policy Inception, Cumulative 

Top-up um Assured will also be paid in addition to Sum Assured on Death. 

If the Policyholder has applied for the Life Stage Benefit during the Policy Term, Life 

Stage Sum Assured will also be paid in addition to Sum Assured on Death. 

Sum Assured on Death. 

The minimum Sum Assured on Death shall be highest of: 

• 10 t imes of Annualised Premium; OR 

• 105% of all Premiums paid till date of death; OR 

• Guaranteed Sum Assured on Maturity@ 

• Any absolute amount assured to be paid on death. 

@ Guaranteed Sum Assured on Maturity is zero. 

Any absolute amount assured to be paid on death is equal to 50% of Base Sum Assured. 

If the Policyholder has opted for the Top-up Benefit at the Policy inception, Cumulative 

Top-up Sum Assured will also be paid In addition to Sum Assured on Death. 

If the Policyholder has applied for the Life Stage Benefit during the Policy Term, Life 

Stage Sum Assured will also be paid in addition to Sum Assured on Death . 
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If Bette H I Benefit is o ted Death Benefit 
Better Half Benefit can be opted only at a) Life cover will commence on the life of the Spouse and will continue for the 

the Policy inception. remaining Policy Term. On death of the Spouse before the Maturity Date, we will 

In case of death of the Life Insured 
before the Maturity Date while the 
Policy is In-Force and if his/her Spouse 
is al ive, following benefits will be 
applicable in addition to payment of 
Sum Assured on Death: 

pay Better Half Benefit Sum Assured as stated in the Policy Schedule. This benefit 

will be paid as per Death Benefit Payment mode mentioned in the Polley Schedule. 

b) No more future Premiums will be required to be paid. 

Policyholder doesn't have the option to opt out of this benefit. As Better Half Benefit is 

available on the life of the Spouse after death of the Life Insured, If the Spouse dies 

before the death of the Life Insured, this benefit will not be available. Only one spouse 

is covered under this additional benefit. This additional be efi t is available only if the 

Base Sum Assured is greater than or equal to Rs. 50,00,000, 

Exclusions: This additional benefit will not be paya le under the following situations 

• In the event of the occurrence of simultaneo s dea of the U e Insured and Spouse 

OR death of the Spouse arising directly or ndlr ti ue tp the same e ent which 

caused the death of the Life Insured .. 

• If the Spouse has attained the a~e of 75 years at t e tlme of dea th ,of the Life 

Insured. 
• After the death of the Life lns1,1red, in case of death of Spous du to suicide within 

12 months from the date · f IM~pt!on of the policy o the d,ite of revival of the 

policy, whichever is later, Better l'f~lf- 81alnefl t will not b paid and the Policy will 

terminate. 

Death Benefit will be payable in Death Benefit Payment Mode mentioned in t~e P llcy Sche u e wl,)ch Is described below: 

a) Lumpsum: Death Benefit will be payable in lumpsum 

b) Monthly Income: A specific percentage of Dea ~enefl t will be paya le every montj, for the fixed number of months as 

specified in the Policy Schedule, starting from ne pmll monthlve ar,y,from the date of death. 

i. Level monthly income: The monthly Income will re aln onstant. 

ii. Increasing monthly income: The monthly benefit WIIJ 11'1Cfea5e annually @ 5.00% per annum (compounded). 

c) Lumpsum plus Monthly Income: You can choose the opo on of Death §_enefit to be received as lumpsum and the balance in 

the form of monthly Income aft death. Tr,e Month! Income wlll apµIV In the way described above under 'Monthly Income' 

mode. 

The Monthly Income will be payable only in ele onic mode, ath Benefit Payment mode selected at policy inception cannot be 

changed during the Policy erm. 

Kindly note (If Better Half Benefit is opted): 
• In case of death of the Life lnsured1 the spouse w II be required to submit fresh nomination for the Policy. 

• In case o[ death of the spouse after ti-res eat f the Life Insured and if all the other conditions under Better Half Benefit are 

met, the Cla im amount will be payable t e nominee(s) as selected by spouse. In case the spouse fails to submit fresh 

npfl1 nation For the Polley, th~ Polley proceeds will be payable to the legal heir(s) of the spouse. 

On the event of death of the lif Insured, the spouse will become the Po licyholder of the Policy. 

2. Waiver of Premium Benefit 
This additiohal oeneflt can be~elected only at the Policy inception. Under this additional benefit, on survival of 30 days post the first 

diagnosis of the Life Insured stlffering from any one of the Insured Critical Illness Conditions during the Policy Term and while the 

Policy is In-force, 'ajl future Pr mjums will be waived off and the benefits of the Policy shall continue. Diagnosis has to be confirmed 

by the Medical Pra ltloner. 

Note: 
a) Premium payable on account of Waiver of Premium Benefit is included in the Modal Premium. Such premium is guaranteed for 

the first five years and reviewable thereafter subject to approval from IRDAI 

b) The benefit shall not apply or be payable in respect of any Critical Illness of which the signs or symptoms have occurred or for 

which care, treatment or advice was recommended by or received from a physician, or which first manifested itself or was 

contracted during the Waiting Period as applicable from either the date of commencement of risk or revival, whichever is later. 

c) This benefit shall be applicable upon the first occurrence of any one of the defined Critical Illness conditions covered, subject to 

meeting the definitions, policy conditions and exclusions. This benefit is applicable only in respect of the first incidence of any one 

of the covered Critical Illness conditions after Policy issuance. 

This additional benefit is available only for the Plan Option 'Life Cover with Level Sum Assured' and if 'Regular Pay' has been chosen 

as the Premium Payment Term. This additional benefit cannot be selected with Top-up Benefit and Life Stage Benefit. 
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List of Critical Illnesses under Waiver of Premium Benefit 
Sr No Illness Sr No Illness 

1 Cancer of specified severity 19 Alzheimer's Disease 

2 
Myocardial Infarction (First Heart Attack-of 

20 
Motor Neuron Disease with Permanent 

Specified Severity) Symptoms 

3 Open Heart Replacement or Repair of Heart Valves 21 Multiple Sclerosis with Persisting Symptoms 

4 Surgery to Aorta 22 Muscular Dystrophy 

5 Cardiomyopathy 23 Parkinson's Disease 

6 Primary Pulmonary (idiopathic) Hypertension 24 Loss of Independent Existence 

7 Open Chest CABG 25 Loss of Limbs 

8 Blindness 26 Deafness 

9 End Stage Lung Failure 27 Loss of Speech 

10 End Stage Liver Failure 28 
Systemic lupus Erythematosus with Renal 
Involvement 

11 Kidney Failure Requiring Regular Dialysis 29 Third Degree Burns "' 12 Major Organ/ Bone Marrow Transplant 30 Aplastic Anaemi# ~ 

13 Apallic Syndrome 31 Bacterial Meni!J1fus ""' 14 Benign Brain Tumor 32 Creutzfeldt1'acob Diiease ~ .. 
15 Coma of specified Severity 33 Encephalitis 

" \\ 
16 Major Head Trauma 34 Rheumatoid arthritis ' J> 
17 Permanent Paralysis of Limbs 35 Pgllomyelitis .............. I 
18 Stroke result ing in permanent symptoms I ,~ 

'- y 
Deflnltloas and Exclusions of Critical Illnesses covered u□~er W!Jlver of Premlum~enef!t: 

1. Cancer of specified severity 
A malignant tumor characterised by the uncontrolled growth 1in~ ~pread of malignant cell Wltl, lnvas on and destruction of normal 

tissues. This diagnosis must be supported by histological evl~el'ice o rnalignanc The term ca cer includes leukemia, lymphoma and 

sarcoma. 
The following are excluded -

I. All tumors which are histologically described as carcinoma in situ, benig , pre- malignant, borderline malignant, low malignant 

potential, neoplasm of unknown behavior, or no invasive, including-but not limited to: Carcinoma in situ of breasts, Cervical 

dysplasia CIN-1, CIN -2 and CIN-3. 

II. Any non-melanoma skin carcinor a unless there is evruence ol rnetastases lo lymph nodes or beyond; 

Ill. Malignant melanoma that h11~ tin i:a ti~ed l v. slon be rl the ep!d'imr\is; 
IV. All tumors of the prostate unless h st logically lllasslfl d as havl :i a Gleason score greater than 6 or having progressed to at 

least clinical TNM classification T2NOM 

V. All Thyroid cancers histologically classlfled a JlNOM0 {TNM Classification) or below; 

VI . Chronic lymphocyt lo leukaemia less than RAI 

VII. Non-invasive pa pllla r ce e bladder hlstologically described as TaN0M0 or of a lesser classification, 

VIII. All Gastro-lntestinal al rs hist II lasslfled as TlN0MO (TNM Classification) or below and with mitotic count of 

less t an or equal to P 
IX. All tumor,s in the pre o fecti 

2. My ~ rdial Infarction (First Hear ttack- of Specified Severity) 

The firs o~currence of hea-r""attack or m oca rdia l infarction, which means the death of a portion of the heart muscle as a result of 

Inadequate blood s111:u:il~ o.1h'1! r. leyan area. The diagnosis for Myocardial Infarction should be evidenced by all of the following criteria : 

I. a h1tto of typical cl l I symptoms consistent with the diagnosis of Acute Myocardial Infarction (for e.g. typical chest pain) 

II. new characteristic ele • oca rdiogram changes 

Ill. elevation of Infarction specific enzymes, Troponins or other specific biochemical markers. 

The following are exc uded : 
I. Other acute Coronary Syndromes 

II. Any type of angina pectoris 

Ill. A rise in cardiac biomarkers or Troponin T or I in absence of overt ischemic heart disease OR following an intra-arterial 

cardiac procedure 

3. Open Heart Replacement or Repair of Heart Valves 
The actual undergoing of open-heart valve surgery is to replace or repair one or more heart valves, as a consequence of defects in, 

abnormalities of, or disease affected cardiac valve(s). The diagnosis of the valve abnormality must be supported by an echocardiography 

and the realization of surgery has to be confirmed by a specialist medical practitioner. Catheter based techniques including but not 

limited to, balloon valvotomy/valvuloplasty are excluded, 

4. Surgery to Aorta 
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Undergoing of a laporotomy or thoracotomy to repair or correct an aneurysm, narrowing, obstruction or dissection of the aortic artery. 

For this definition, aorta means the thoracic and abdominal aorta but not its branches. Surgery performed using only minimally invasive 

or intra-arterial techniques such as percutaneous endovascular aneurysm repair are excluded 

S. Cardiomyopathy 
The unequivocal diagnosis by a Consultant Cardiologist of Cardiomyopathy causing permanent impaired left ventricular function with an 

ejection fraction of less than 25%. This must result in severe physical limitation of activity to the degree of class IV of the New York Heart 

Association classification. 

Classification and this limitation must be sustained over at least six months when stabilized on appropriate therapy. Cardiomyopathy 

directly related to alcohol or drug misuse is excluded. 

New York Heart Association (NYHA) Classification 

Class I. Patients with cardiac disease but without resulting limitation of physical activity. Ordinary physical activity does not cause undue 

fatigue, palpitation, dyspnea, or angina! pain . 

Class II. Patients with cardiac disease resulting in slight limitation of physical activity. They are comfortablt! at rest. Ordinary physical 

activity results in fatigue, palpitation, dyspnea, or anginal pain. 

Class 111. Patients with cardiac disease resulting in marked limitation of physical activity. They are CQm fortable at rest. Less than ordinary 

activity causes fatigue, palpitation, dyspnea, or angina! pain. 

Class IV. Patients with cardiac disease resulting in inability to carry on any physical activity without 1scorr'lfort, (Y171ptoms of eart failure 

or the anginal syndrome may be present even at rest. If any physical activity is undertaken, discomfort I cre;ises 

6. Primary Pulmonary (idiopathic) hypertension 

I. An unequivocal diagnosis of Primary (Idiopathic) Pulmonary Hypertension by a Cardiologist or spec ll l S't: in respiratory 

medicine with evidence of right ventricular enlargement and the pulmonary <1 rtery pressure alfaye 30 m of Hg on Cardiac 

Cauterization. There must be permanent irreversible physical J.mpa(rment tb the degree of at le st Class IV of the New York 

Heart Association Classification of cardiac impairment. 

II. The NYHA Classification of Cardiac Impairment are as fo lpws: 

i. Class Ill: Marked limitation of physical actMly. 

symptoms. 

ii. Class IV: Unable to engage in any ph',1sical ui qlscomfort. Symptoms may be present even at rest. 

111. Pulmonary hypertension associated with lung l~t:a$e, chronic h ppventllatlon, pulmonary thromboembolic disease, drugs 

and toxins, diseases of the left side of the heart, ngertltal heart disease andiny secondary cause are specifically excluded. 

7. Open Chest CABG 
The actual undergoing of heart surger o a rretl bloc~ge or rrowlng ne or more coronary artery(s), by coronary artery bypass 

grafting done via a sternotomy (cutting through the breast b n.e , r mini a ly invasive keyhole coronary artery bypass procedures. The 

diagnosis must be supported by a coronary i1ngfo 11hy and he realization of surgery has to be confirmed by a Cardiologist. 

The following are excluded: 

I. Angioplasty and/o r My other intra-arterial p c.ed 11 res 

8. Blindness 
I. Total, permanent and lheverslbl loss ofall vl~lon in both eyes as a result of illness or accident. 

II. The B lndness is eviden d bt, 

i. ctirrected visual aoui t~ being ?/60 or less in both eyes or; 

II, the field of vision being less than 10 degrees In both eyes. 

Ill. Jhe diagoosJrof blind ess m st be confirmed and must not be correctable by aids or surgical procedure 

9. End Stage lung Failure 
I. End sta ge lung disease causing chronic respiratory failure, as confirmed and evidenced by all of the following: 

I. FEV ~st results consistently less than 1 litre measured on 3 occasions 3 months apart; and 

i i. Requ fring ,contfnuous permanent supplementary oxygen therapy for hypoxemia; and 

Ill. Arterfal blood gas analysis with partial oxygen pressure of SSmmHg or less {Pa02 <SSmmHg); and 

iv. Dyspnea at rest. 

10. End Stage liver Failure 
I. Permanent and irreversible failure of liver function that has resulted in all three of the following: 

i. Permanent jaundice; and 

ii. Ascites; and 

iii. Hepatic encephalopathy. 

II. Liver failure secondary to drug or alcohol abuse is excluded. 

11. Kidney Failure Requiring Regular Dialysis 
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End stage renal disease presenting as chronic Irreversible failure of both kidneys to function, as a result of which either regular renal 

dialysis (haemodialysis or peritoneal dialysis) is instituted or renal transplantation is carried out. Diagnosis has to be confirmed by a 

specialist medical practitioner. 

12. Major Organ/ Bone Marrow Transplant 
I. The actual undergoing of a transplant of: 

i. One of the following human organs: heart, lung, liver, kidney, pancreas, that resulted from irreversible end-stage 

failure of the relevant organ, or 

ii. Human bone marrow using haematopoietic stem cells. The undergoing of a transplant has to be confirmed by a 

specialist medical practitioner. 

II. The following are excluded: 

i. Other stem-cell transplants 

ii. Where only islets of langerhans are transplanted 

13. Apa Ilic Syndrome 
Universal necrosis of the brain cortex with the brain stem remaining intact. The definite diagnosl.s m st be co1 irined by a consultant 

neurologist and this condition has to be medically documented for at least one (1) month wit h no hope of reco 

14. Benign Brain Tumor 
Benign brain tumor Is defined as a life threatening, non-cancerous tumor in the brain, cranial nerves or 

presence of the underlying tumor must be confirmed by imaging studies such as CT an or MRI. 

This brain tumor must result in at least one of the following and must be confirmed by the relevant medical speo alls , 

I. Permanent Neurological deficit with persisting clinical symptoms for a o:,:,t nuous period of at least 90 c_onsecutive days or 

II. Undergone surgical resection or radiation therapy to treat the brain tumor, 

The following conditions are excluded: 

i. Cysts, Granulomas, malformations in the arteries or vJ!rns of't e br in, hematornas, absces$es, pituitary tumors, tumors 

of skull bones and tumors of the spinal cord . 

15. Coma of specified Severity 
I. A state of unconsciousness with no reaction or respo nse to e1Cternal stimuli or Internal needs. This diagnosis must be 

supported by evidence of all of the following: 

i. no response to external stimuli continuously ·or, at least 96 hours: 

Ii . life support measures are necessary to sustain jlfe, and 
Ill. permanent neurological der cit which must be assessed <l. 1east 30 days after the onset of the coma. 

II. The condition has to be confi rmed bra specialist me lca l practi ioner. Coma resulting directly from alcohol or drug abuse is 

excluded 

16. Major Head Trauma 
I. Accidental head irtj ury resulting in permanen Neurological deficit to be assessed no sooner than 3 months from the date of 

the accident. This 19.l!nosls must be suppo by unequivocal findings on Magnetic Resonance Imaging, Computerized 

Tomography, or othe~ reltable Imaging techniques. 1'he accident must be caused solely and directly by accidental, violent, 

external and visible m ;;ins a d lndepe,rid ently o all other causes. 

II. The A cldental Head In ry must resu lt In an Inability to perform at least three (3) of the following Activities of Daily Living 

eltlle w ith or without the use of mechanl al equipment, special devices or other aids and adaptations in use for disabled 

penons. o the purpos of this benefit, the word "permanent" shall mean beyond the scope of recovery with current 

edlcal knowledge and tee nology. 

Il l. The Activities of Dail Living a e: · 
I W~shlng: the a~I lty to sh in the bath or shower (including getting into and out of the bath or shower) or wash 

satlsfactorlly by ot er means; 
ii. Dressing: the ab/JI y to put on, take off, secure and unfasten all garments and, as appropriate, any braces, artificial limbs 

or ot er surgical appliances; 
Iii. Tra ns e Ing' he ability to move from a bed to an upright chair or wheelchair and vice versa; 

Iv. Mobility. e ability to move indoors from room to room on level surfaces; 

v. Toileting: the ability to use the lavatory or otherwise manage bowel and bladder functions so as to maintain a 

satisfactory level of personal hygiene; 

vi. Feeding: the ability to feed oneself once food has been prepared and made available. 

IV. The following are excluded: 

I. Spinal cord Injury; 

17. Permanent Paralysis of Limbs 
Total and Irreversible loss of use of two or more limbs as a result of Injury or disease of the brain or spinal cord. A specialist medical 

practitioner must be of the opinion that the paralysis will be permane _....-::::::==:::::--... recovery and must be present for more than3 

months 

18. Stroke resulting In permanent symptoms 
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I. Any cerebrovascular incident producing permanent neurological sequelae. This includes infarction of brain tissue, 

thrombosis in an intracranial vessel, haemorrhage and embolisation from an extracranial source. Diagnosis has to be 

confirmed by a specialist medical practitioner and evidenced by typical clinical symptoms as well as typical findings in CT 

Scan or MRI of the brain . Evidence of permanent neurological deficit lasting for at least 3 months has to be produced. 

II. The following are excluded: 
I. Transient ischemic attacks (TIA) 
ii. Traumatic injury of the brain 
iii. Vascular disease affecting only the eye or optic nerve or vestibular functions. 

19. Alzheimer's Disease 
Progressive and permanent deterioration of memory and intellectual capacity as evidenced by accepted standardised questionnaires and 

cerebral imaging. The diagnosis of Alzheimer's disease must be confirmed by an appropriate consultant and supported _by the Company's 

appointed doctor. There must be significant reduction in mental and social functioning requiring the continuous supervision of the life 

assured. There must also be an inability of the Life Assured to perform (whether aided or unaided) at least 3 of the following 5 "Activities 

of Daily Living" for a continuous period of at least 6 months: 

Activities of Daily Living are defined as: 
I. Washing - the ability to wash In the bath or shower (including getting into and ou of the barn pr shower) or wash 

satisfactorily by other means; 
ii. Dressing - the ability to put on, take off, secure and unfasten all garments and, as appt'OJ:>rlete, any braces, art flcla l limbs 

or other surgical appliances; 
iii. Transferring - the ability to move from a bed to an upright chair or eelchair and vice versa, 

iv. Toileting - the ability to use the lavatory or otherwise manage bowel and bladder funct i ni so c1 to maintain a 

satisfactory level of personal hygiene; 

v. Feeding - the ability to feed oneself once food has been prepared and mad available. 

Psychiatric illnesses and alcohol related brain damage are excluded. 

Coverage for this impairment will cease at age sixty-five (65) or on maturity dataiexpl ry date, wh'chever 1s earlier 

20. Motor Neurone Disease with Permanent Symptoms 
Motor neuron disease diagnosed by a specialist medical prac ltloner as sp na l muscular atrophy, progressive bulbar palsy, amyotrophic 

lateral sclerosis or primary lateral sclerosis. There must e regressive dege era~lon of corticospinal tracts and anterior horn cells or 

bu I bar efferent neurons. There must be current significant a pe manent functional neuro logical impairment with objective evidence of 

motor dysfunction that has persisted for a continuous period of at leqst months 

21. Multiple Sclerosis with Persisting Symptoms 
I. The unequivocal diagnosis of Deflnlt MOttl!l e Sci r s onflr lid and evidenced by all of the following: 

I. investigations Including typical RI Qndlngs w!llch unequivoca lly confirm the diagnosis to be multiple sclerosis and 

ii. there must be current clinical Impairment of motor or sensory function, which must have persisted for a continuous 

period of at I as.t !i months 
II. Other causes of ne rologlca l d_amage such as S E'and'l-l lV are excluded 

22. Muscular Dystrophy 
Muscular Dystrophy is a disease of the uscle causing progressive and permanent weakening of certain muscle groups. The diagnosis of 

muscular dy trophy ,;n ust be made bl( a oonsul tari tJleUrologist, and confirmed with the appropriate laboratory, biochemical, histological, 

and ele<;tr myograp le evidence , T e disease must result in the permanent inability of the insured to perform (whether aided or 

unaided a.t least three (3l of the five ''.Activi t ies of Daily Living". 

Activities of Dally lj\'lllg ar 'def n d as: 
i. Washing - the a I lty to wash in the bath or shower (including getting into and out of the bath or shower) or wash 

satisfactorily by l her means; 
ii. Dressing - t he, lity to put on, take off, secure and unfasten all garments and, as appropriate, any braces, artificial limbs 

or other .surgica l appliances; 
Iii. Transferring - the ability to move from a bed to an upright chair or wheelchair and vice versa; 

iv. Toileting - the ability to use the lavatory or otherwise manage bowel and bladder functions so as to maintain a 

satisfactory level of personal hygiene; 
v. Feeding - the ability to feed oneself once food has been prepared and made available. 

23. Parkinson's Disease 
The unequivocal diagnosis of idiopathic Parkinson's Disease by a consultant neurologist. This diagnosis must be supported by all of the 

following conditions: 

I. The disease cannot be controlled with medication; and 

II. There are objective signs of progressive deterioration; and 

Ill. There is an inability of the Life Assured to perform (whether aided or unaided) at least 3 of the following five (5) "Activities of 

Daily Living" for a continuous period of at least 6 months: 
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Activities of Daily Living are defined as: 
i. Washing - the ability to wash in the bath or shower (including getting into and out of the bath or shower) or wash 

satisfactorily by other means; 
ii. Dressing - the ability to put on, take off, secure and unfasten all garments and, as appropriate, any braces, artificial limbs 

or other surgical appliances; 
iii. Transferring - the ability to move from a bed to an upright chair or wheelchair and vice versa; 

iv. Toileting - the ability to use the lavatory or otherwise manage bowel and bladder functions so as to maintain a 

satisfactory level of personal hygiene; 
v. Feeding- the ability to feed oneself once food has been prepared and made available. 

Drug-induced or toxic causes of Parkinson ism are excluded. 

Coverage for this impairment will cease at age sixty-five (65) or on maturity data/ expiry date, whichever Is earlier. 

24. Loss of Independent Existence 
Loss of the physical ability through an illness or Injury to do at least 3 of the 5 tasks listed below ever agal,{I, 

The relevant specialists must reasonably expect that the disability will last throughout life wlt l o prospect of improvement, 

irrespective of when the cover ends or the insured person expects to retire . The company's appoint d dt>ctor should also agree that 

the disability will last throughout life with no prospect of improvement, irrespective of when l 

expects to retire 

The insured person must need the help or supervision of another person and be unable to perform t las on their ow even with 

the use of special equipment routinely available to help and having taken any apprqprlate prescribed medication. 

The tasks are : 
i. Washing - the ability to wash in the bath or shower (lncl .id'lng getting nto and out of .t bat or shower) or wash 

satisfactorily by other means; 
ii. Dressing - the ability to put on, take off, secure and ur,if.:,sten ,1II ga ments nd, s appropr ia e any braces, artificial limbs 

or other surgical appliances; 
Ill. Transferring - the ability to move from a bed to an uprfgM chair or w i1eelchalr a d VIC versa; 

Iv. Toileting - the ability to use the lavatory . r otherwise manage bowel and bladde r functions so as to maintain a 

satisfactory level of personal hygiene; 
v, Feeding - the ability to feed oneself once food h s been pr~pared and made available 

25. Loss of Limbs 
The physical separation of two or more limbs, at or above th wrist or ankle level ! rr,bs as a result of injury or disease. This will include 

medically necessary amputation necessitated by Injury or dis ase. r' Se i)ratl n''has to be permanent without any chance of surgical 

correction. Loss of Limbs resulting direi;:tlyt,r n lrecll-y; rom sel~ Fllcte lnll.lry alcohol or drug abuse is excluded. 

26, Deafness 
Total and irreversible loss of hearing in both ears as a result of II □ess or accident. This diagnosis must be supported by pure tone 

audiogram test and certified by an Ear, Nose and Thro.ft ENT) special ist . Total means "the loss of hearing to the extent that the loss is 

greater than 90decibels acres all frequ ncles of hearing'' I both ears. 

27. Loss of Speech 
I. Total and irrecoverable loss oft e ab1llt t speak as a result of injury or disease to the vocal cords. The inability to speak 

qi ~t be tab lished for a iiont lnuous p~ od of 12 months. This diagnosis must be supported by medical evidence furnished 

b an Ear, Nose, Throat (E specialist. 
II. II psychiatric related cause re excluded. 

28. Systemic lupus Erythematos s with Renal Involvement 
The unequivocal diagnosis by consultant physician of systemic lupus erythematosus (SLE) with evidence of malar rash, discoid 

rash, photosensitivity, multi-a~ticu lar arthritis, and serositis. There must also be hematological and immunological abnormalities 

consistent with the ag 0$1S o SLE, There must also be a positive antinuclear antibody test. There must also be evidence of central 

nervous system or renaj i palrment with either 
I, Renal involvement is defined as either persistent proteinuria greater than 0.5 grams per day or a spot urine showing 3+ or 

greater proteinuria 

II. Central nervous system involvement with permanent neurological dysfunction as evidenced with objective motor or sensory 

neurological abnormal signs on physical examination by a neurologist and present for at least 3 months. Seizures, headaches, 

cognitive and psychiatric abnormalities are not considered under this definition as evidence of "permanent neurological 

dysfunction". 
Discoid lupus and medication Induced lupus are excluded 

29, Third Degree Burns 
There must be third-degree burns with scarring that cover at least 20% of the body's surface area. The diagnosis must confirm the total 

area involved using standardized, cl inically accepted, body surface a ha-i~~e-l:1!'MI. of the body surface area 

30, Aplastlc Anaemia 
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Aplastic Anaemia is chronic persistent bone marrow failure . A certified hematologist must make the diagnosis of severe irreversible 

aplastic anaemia, There must be permanent bone marrow failure resulting in bone marrow cellularity of less than 25% and there 

must be two of the following: 

I. Absolute neutrophil count of less than 500/mm• 

II. Platelets count less than 20,000/mm• 

Ill. Reticulocyte count of less than 20,000/mm• 

The insured must be receiving treatment for more than 3 consecutive months with frequent blood product transfusions, bone marrow 

stimulating agents, or immunosuppressive agents or the insured has received a bone marrow or cord blood stem cell transplant. 

Temporary or reversible a plastic anemia is excluded and not covered in this policy 

31. Bacteria! Meningitis 
Bacterial meningitis is a bacterial infection of the meninges of the brain causing brain dysfunction. There must be an unequivocal 

diagnosis by a consultant physician of bacterial meningitis that must be proven on analysis of the cerebrospinal fluid. There must also be 

permanent objective neurological deficit that is present on physical examination at least 3 months after th diagnosis of the meningitis 

infection 

32. Creutzfeldt-Jacob Disease 
Creutzfeldt-Jacob disease is an incurable brain infection that causes rapidly progressive deteriQtat lon of mental UJ'IGti n and movement. 

A neurologist must make a definite diagnosis of Creutzfeldt-Jacob disease based on clinical assessment. EEG ij!Od maging. T ,:1cre must be 

objective neurological abnormalities on exam along with severe progressive dementia. 

33. Encephalitis 
Severe inflammation of the brain substance (cerebral hemisphere, bra Inst!:. or cerebellum) caused by vi I Infection and resulting in 

permanent neurological deficit. This diagnosis must be certified by a c nsutt:ant n urologlstan the permanent neurological deficit must 

be documented for at least 6 weeks. Encephalitis caused by HIV lnfe.ctlon Is eli~IUcled 

34. Rheumatoid arthritis .I 
The unequivocal diagnosis of Rheumatoid Arthritis must 9e p,ade by a oertlfle medical co nsultant based on clinically accepted criteria . 

There must be imaging evidence of erosions with wfd rea Joint destruatlo in three or more of the following joint areas: hands, 

wrists, elbows, knees, hips, ankle, cervical spine or feet. i'1ere mu also be typ I rj, eumatoid joint deformities. 

Degenerative osteoarthritis and all other forms of arthritis ar exalu ed. 

There must be history of treatment or current treatment wl disease-modifyi ng a11tl rheumatic drugs, or DMARDs. Non-steroidal anti

inflammatorydrugs such as acetylsalicylic acld are not consider d a DMARD drug uncler this definition. 

35. Poliomyelitis 
The occurrence of Poliomyelitis where the folloWfng condlttons are et: 

I. Poliovirus is identified as the cause; a,,J 

II. Paralysis of the lirnb muscles or respiratory m uscles mvst be present and persist for at least 3 months as confirmed by a 

consultant neuroio ist. 
Other causes of paralysis such s Gulllaln-Bacre syndrome are.speci fica lly excluded 

Exclusions -
The life assured wi ll not be ent it l d to Waive r of Premium Benefit if a Covered Critical Illness occurs within 90 days from the date of 

comm en~ ment of risk or revival w hever is later (i.e. during the waiting period) or any signs or symptoms related to Covered Critical 

Illness occurs during the waiting per d or if a Covered Critical Illness results either directly or indirectly from any one of the following 

causes: 

• Pre-Existing disease: Pr Exis ng Disease means any condition, ailment or injury or related condition(s) for which there were 

signs or symptoms, a d / or were diagnosed, and / or for which medical advice / treatment was received within 48 months 

prior tot e first pollc sued by the insurer and renewed continuously thereafter. 

• Diseases in e presence of an HIV infection 

• Intentional se r. flicted injury, attempted su icide while sane or insane. 

• Alcohol or Solvent abuse or taking of Drugs, narcotics or psychotropic substances unless taken in accordance with the lawful 

directions and prescription of a registered medical practitioner. 

• War, invasion, act of foreign enemy, hostilities (whether war be declared or not), armed or unarmed truce, civil war, mutiny, 

rebellion, revolution, insurrection, military or usurped power, riot or civil commotion, strikes. 

• Taking part in any naval, military or air force operation during peace time. 

• Participation by the insured person in any flying activity, except as a bona fide, fare-paying passenger, pilot, air crew of a 

recognized airl ine on regular routes and on a scheduled timetable. 

• Participation by the insured person in a criminal or unlawful act with a criminal intent. 

• Engaging in or taking part in professional sport(s) or any hazardous pursuits, including but not limited to, diving or riding or 

any kind of race; underwater activities involving the use of breathing apparatus or not; martial arts; hunting; mountaineering; 

parachuting; bungee-jumping. 

• Disability due to psychiatric illnesses, post-traumatic stress disorder, chronic fatigue, chronic pain, and fibromyalgia are 

excluded 
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• Failure to seek or follow medical advice. 

• Nuclear Contamination; the radioactive, explosive or hazardous nature of nuclear fuel materials or property contaminated by 

nuclear fuel materials or accident arising from such nature 

3 Pavment Of Premium and Discontinuance Of Premium Pavment· 

a) Payment of Premium: 

You shall pay the Premium for t he entire Premium Paying Term. The amount of Premium payable, the frequency at which it 

must be paid, the Premium Paying Term and the Premium Paying Due Date are stated in the Polley Schedule. 

b) Grace Perlodt 

If we do not receive the Premium in full by the premium due date, then: 

(i) We will allow a Grace Period of 30 days during which you must pay the Premium due in full. The Policy will be In-Force 

during the grace period. 
(Ii) All the benefits under the Policy will continue to apply during the Grace Period subject o deduction of the due Premiums 

from the benefits. --
c) Premium Dlsconttnuonce 

If any Premium remains unpaid at the end of Grace Period, the Polley shall immec!lat!iv and autOYil\t lcally lapse . .. 
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1. 

2. 

PART-D 

Surrender Benefit: 
This Policy does not acquire any surrender value and therefore there is no amount payable to you upon surrender of this 

Policy. 
Loan under the Policy: 
loan is not available under the Policy. 

3. Revival: 
If premiums are not paid within the Grace Period, the Policy shall lapse. Any such Policy may be revived within two years from 

the due date of the first unpaid premium by giving us a written notice to revive the Policy and payment of all overdue 

premiums with interest, as may be declared by the Company from time to time, for every completed month from the due date 

of first unpaid premium. 

The revival will be effected subject to the receipt of the proof of continued insurability of th Life lnsurnd . Cost for the medical 

examination, if applicable shall be borne by the Policyholder) and the acceptance of ti) risk by the Un erwriter, The effective 

date of revival is when these requirements are met and approved by us. Revival wot!Jd be as R r tn·e Boa r,d approved 

underwriting policy of the Company. 

4. Free Look Period: 

s. 

You may return this Policy to us within 15 days* of receipt of the Policy If you disagree with any of tti t'3fms i)nd conditions by 

giving us written reasons for your objection. We will refund the Premium received after deducting stlln'i p duty charges, 

proportionate risk premium for the period of cover and medical expenses !If. any). ' 

• A Free look Period of 30 days v.iill be offered for policies soJd thtough distance mar etlng (where distance marketing means 

sale of insurance products through any means of communication ot er ttian In person) . 

Computation of Free Look Period for e-lnsurance Account: 
If the Policy Is opted through Insurance Repository 'J R'), the computation of the said Free Look Period will be as stated below: 

• For existing e-lnsurance Account: Computat 0n or the said Free Look Period will commence from the date of delivery of 

thee mail confirming the credit of the Insurance policy by the IR. 

For New e-lnsurance Accoun : If an application fo e-lnsurance Account accompanies the proposal for insurance, the date 

of receipt of the 'welcome kit' trom the lR with e creden lals to log on to the e-lnsurance Account(e IA) or the delivery 

date of the email confirming the €ran QI act ss the eiA the delivery date of the email confirming the credit of the 

Insurance policy by the IR to the el , wh he.ver Is te r, shall be reckoned for the purpose of computation of the Free 

look Period. 

Termination of Polloy.: 

The Policy will tcrmiha arth earliest of: 
i. The date of , cessln$ the Free Loolyla nce llation request; or 

ii. If Better Half eoeflt sn't selected t he date of intimation of the death of the life Insured; or 

It. I Better Half Be 11flt is selectf! and the Spouse dies before the death of the life Insured, then on the date of 

Intimation of the eath of the Life Insured; or 

iv. If Better Half Ben t Is selected and the Life Insured dies before the death of the Spouse, then on the date of 

lntlmatlo11 of the d at of the Spouse; or 

v ff Setter Half ene 1.t 1s selected and the Life Insured commits suicide within 12 months from the date of Inception of 

the Policy or d. te of revival of the Policy, whichever is later; or 

vi. After the de of the Life Insured, In case of death of spouse due to suicide within 12 months from the date of 

inceptlo.n o1" he policy or the date of revival of the policy, whichever is later, Better Half Benefit will not be paid and 

the Polity will terminate. 
vi i. The Maturity Date; or 
viii. The date on which the revival period ends after the Policy has lapsed as per clause 3 of Part Don Revival. 

Upon termination all the benefits under the Policy shall cease to apply. 
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PART-E 

Not Applicable. 
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a) 

b) 

d) 

e) 

f) 

PART-F 

GENERAL TERMS AND CONDITIONS 

Ef(cluslorts: 
Suicide 
In case of death of Life Insured due to suicide within 12 months from the date of inception of the Polley, the nominee or 

beneficiary of the Policyholder shall be entitled to 80% of the premiums paid, provided the Policy is In-Force and the Polley will 

be terminated. 

In case of death of Life insured due to suicide within 12 months from the date of revival of the Policy, the nominee or 

beneficiary of the Policyholder shall be entitled to 80% of the premiums paid till date of eat h and the Policy will be 

terminated . 

in case Better Half Benefit is opted and the death of Spouse occurs due to suicide Within 2 months fr1 m the date of inception 

of the policy or the date of revival of the policy; whichever is later, Better Half Benefit will no.t be applld!ble, 

Death Clalm Procedure: 

In case of Death Claim: We shall be given a written notice of the Life lnsured's death and In ca Betfer Half Benefi 

shall also be given a written notice of the death of the Spouse if the Spouse dies after the death ot th Life Insure 

notice shall be provided with the following documents for us to assess th.e !aim: 

i. The claim form, duly completed; 

II. The original or an attested copy of the death certificate; 

il l. The original Polley Document; 

iv. Documents to establish right of the claimant in the i!b ence bf va l Id no ln,a tlon 

\/. Any other information or documentation that we,req.uest. 

in case of Death due to Accident and unnatural dea , the~ !lowing ad ltlonal documents are required: 

i. Copy of FIR and Panchnama; 
ii. Copy of the Post Mortem report; 

iii. Copy of Newspaper clipping, if any; 

iv. Copy of the final Police Investigation Re11 111 
v. Copy of the Chargesheet in case of murd r'; 
vi. Copy of Driving License If t he Life Insured was driving at the ti me of death 

You are requested to Intimate us of the cl Im at ny of o\.Jr branch offices or to our Corporate Office address mentioned below: 

Claims Officer 
Edelweiss Tokio Life Insurance Comp riY limited 
3rd & 4th Floqr, rower 3, Wing 'B', 

Kohinoor Cl 1 ~lrol RQ.:id, Kuria (W), 
Mumbai - 4000 O 
Email Id : cla1ms<itedelwelsst'0kf9, in 
Phone no: 1800 2 1 212 

eceipt of tbe claim intim;i ion does no! amount to acceptance of claim by the Company under the Policy and is subject to 

eyiew by the Company. Tlie decision on acceptance and admissibility of the Claim will be communicated separately by the 

qmpan')' to the cla imant. 

Nomination: 
Nominat ion should be. In accordance with the provisions of Section 39 of the Insurance Act, 1938 as amended from time to 

time. 
[A Leaflet ontofning., he simplified version of the provisions of Section 39 of the Insurance Act, l938 as amended from time 
to time is enclosed 1n Annexure (l} for reference}. 
Assignment: 
Assignment should be in accordance with the provisions of Section 38 of the Insurance Act, 1938 as amended from time to 

time. 
{A Leaflet containing the simplified version of the provisions of Section 38 of the Insurance Act, l938 as amended from time 
to time Is enclosed In Annexure - 2) for reference}. 

(i) If you or anyone acting on your behalf makes, fraudulent, misleading or dishonest representation in any respect, then this 

Policy shall be dealt with in accordance with Section 4S of the Insurance Act, 1938 as amended from time to time. 

(II) Misstatement o(Aqe 
If the date of birth of the Life Insured has been misstated, any amount payable shall be increased or decreased to the 

amount that would have been provided, as determin~d by us, given the correct age. 
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g) 

h) 

1) 

k 

I) 

If at the correct age, the Life Insured was not insurable under this Polley according to our requirements, we reserve the 

right to terminate the Policy and any Premiums paid till date, if any, shall be payable by us (subject to Section 45 of the 

Insurance Act, 1938 as amended from time to time). 

(iii) Section 41: 
No person shall allow or offer to allow, either directly or indirectly, as an inducement to any person to take or renew or 

continue an Insurance in respect of any kind of risk relating to lives or property in India, any rebate of the whole or part 

of the commission payable or any rebate of the premium shown on the policy, nor shall any person taking out or 

renewing or continuing a policy accept any rebate, except such rebate as may be allowed in accordance with the 

published prospectuses or tables or the Insurer. 
Any person making default in complying with the provisions of this section shall be liable for a penalty which may extend 

to ten lakh rupees. 

(Iv) Section 45: 
Fraud and Misrepresentation shall be dealt with in accordance with the provisions of Se Ion 45 of the Insurance Act, 

1938 as amended from time to time. 
{A Leaflet containing the simplified version of the provisions of Section 45 of the Insurance Act, 193{1 as amended from time 
to time Is enclosed In Annexure - (3) for reference] . 

currency, Governing Law and Jurlsdlctlon 
The Premiums and benefits payable under the Policy shall be payable in India and in Indian Rupees. 

The Policy and any disputes or differences arising under or in relation to the Polley shall be consVued in ac(ordance with 

Indian law and by the Indian courts. 

Taxation 

The tax benefits under this Polley would be as per the prevailing Income Tilx laws in India a, an amendrnent(s) made 

thereto from time to time. 

We reserve the right to recqver all the applicable taxes fro the Po leyho!der. 

Duplfcate Policy Document 

If you lose or misplace the Policy Document then ou may request 
written notice and making payment of fee pr.1!$cl1 ed from time 
original shall automatica ll cease to have any legal effect. 

Notices 

to Issue you a dl.l):> llcate Policy Document by giving us a 
time. On issue of the duplicate Polley Document, the 

All notices meant for us shall be given to us at our <1ddre's spc: lfled in the Polley document or at any of our branch offices. 

All notices meant for you will e sent to yo1Jr address 
your address, then notices or corresp iience eri by 

he P'olicy Schedule. If you do not notify us of any changes to 
ecorded address shall be valid and legally effective. 

You would need to Intimate us of any change In youn1dtlress to enable us to provide important information pertaining to your 

Polley. 

Entire Contrac;t 
The Polley comprise the eotlre contract of insurc1 a between you and us. We shall not be bound or be deemed to be bound 
by any alterations or ch nges, nles!i such chan ~s are made by us in writing through an endorsement. 

Notw hstanding anything c n alned in t ls Policy Document, the provisions herein shall stand altered or superseded to such 

extent and In such mann as may be required by any change in applicable law including but not limited to any regulations, 

ci rculars or guidelines Issued by IRDAI. 

Mod~ of <.omm,unlc~lo,i 
The ©ompany· and tli Policyholder may exchange communication pertaining to this Polley either through normal 
correspondence or t h o gh electronic mail and the Company shall be within its right to seek clarifications / carry out the 

mandates of the Polle bolder on merits in accordance with such communication. 

While accepting requests / mandate from the Policyholder through electronic mail, the Company may stipulate such 

conditions as deemed fit to give effect to and comply with the provisions of Information Technology Act, 2000 as amended 
from time to t ime and/or such other applicable laws In force from time to time. 
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PART-G 

Grievance Redressal Mechanism: 
We have established a Grievance Redressal Mechanism to assist in the resolution of any complaint, grievance or dispute in respect of 

the Policy. You are requested to submit your written complaint at any of the below mentioned touch points: 

Step 1: 
• Toll free customer care number: 1-800-2121-212 (24 hours a day, 7 days a week). 

• Email us at: complaints@edelweisstokio.in / cate@edelweisstokio.in 

• Write to us at: Customer Care, Edelweiss Tokio Life Insurance Company Ltd, 3rd & 4th Floor, Tower 3, Wing 'B', Kohinoor City, Klrol 

Road, Kurla (W), Mumbai 400070. 

Step 2: 
I 

If you do not receive any resolution to your complaint within a period of 2 weeks or if the respon~e is not a per your expectations, 

please feel free to contact our Grievance Redressal Officer, at any of the below touch points: 

• +91-22-71013322 (Between 10 am to 7 pm on Monday to Friday, except public hol id ys) . 

• GRO@edelwelsstoklo.lh 

• Write to us at: Customer Care, Edelweiss Tokio Life Insurance Company Limited, 3rd & 4th Floor> To er 3, Wing • ', Kohinoor 

City, Kirol Road, Kurla (W), Mumbai 400070. 

Step 3: 
If you are not satisfied with the response of the GRO or do not receive a respons from us within 14 ays, you may approach the 

Grievance Cell of Insurance Regulatory and Development Authority of India ORD I" ) on tl\i'l following contact etails: 

• IRDAI Grievance Call Centre (IGCC) - Toll free No: 155255 

• Email ID: complaints@lrda.gov. ln 

• Register online at: http://www.igms.lrda.gov.ln/ 

Address for communication for complaints by fax/paper: 

Consumer Affairs Department 
Insurance Regulatory and Developrpent Authori_ty of I dla 

Sy. No. 115/1 
Financial District 
Nanakramguda 
Gachlbowli 

Hyderabad - 500 O 2, Telao ana 
Fax No: 91- 40 - 202 400(:) 

If the complaint/grieva nce has il l no beeA reso \led you may at any time approach the Office of the Insurance Ombudsman 

established py ~ e Central Gove nment of lnd l .as per Rule 13 and 14 of the Insurance Ombudsman Rules, 2017 ('Insurance 

Ombudsmiln Rules') . 

Powers f l[!surance Omb1:1dsman und(l RuJe 13 of the Insurance Ombudsman Rules: 

The Ombudsman shall receive and consider the following complaints or disputes relating to: 

a. delay in settle ent of claims, beyond the time specified in the regulations, framed under Insurance Regulatory and 

Deve Opn)ent Authority of India Act, 1999; 
b. any pa 'al or total repudiation of claims by the Company; 

c. disputes over premium paid or payable in terms of insurance policy; 

d. misrepresentation of policy terms and conditions at any time in the policy document or policy contract; 

e. legal construction of insurance policies in so far as the .dispute relates to claim; 

f . policy servicing related grievances against the Company and their agents and intermediaries; 

g. issuance of life insurance policy including health insurance policy which is not in conformity with the proposal form 

submitted by the proposer; 
h. non-issuance of insurance policy after receipt of premium in life insurance including health insurance; and 

I. any other matter resulting from the violation of provisions of the Insurance Act, 1938 or the regulations, circulars, 

guidelines or instructions issued by the IRDAI from time to time or the terms and conditions of the policy contract, in 

so far as they relate to issues mentioned at clauses (a) to (f) as mentioned above. 

Manner in which complaint is to be made in accordance with Rule 14 of the Insurance Ombudsman Rules: 

Edelweiss Tokio Life - Zlndagl Plus Polley Document Page 23 



1. Any person who has a grievance against the Insurer/Company/Us, may himself or through his legal heirs make a 

complaint In writing to the Ombudsman within whose territorial jurisdiction the branch or office of the Company, 

complaint against or the residential address or place of residence of the complainant is located. 

2. The complaint shall be In writing duly signed by the complainant or through his legal heirs, nominee or assignee and 

shall state clearly the name and address of the complainant, the name of the branch or office of the insurer against 

which the complaint is made, the fact giving rise to complaint, supported by documents, the nature and extent of the 

loss caused to the complainant and the relief sought from the Ombudsman. 

3. No complaint to the Insurance Ombudsman shall lie unless : 

(a) the complainant makes a written representation to the Company named in the complaint and-

i. either the Company had rejected the complaint; or 

ii. the complainant had not received any reply within a period of one month after the Company received the 

complainant's representation; or 
iii. the complainant is not satisfied with the reply given to him by the Company; 

(b) The complaint Is made within one year-
i. after the order of the Company rejecting the representation is received· r 

ii. after receipt of decision of the Company which is not to the satisfact o of the r.orn lainant; 

iii. after expiry of a period of one month from the date of sending the·Wrltten represe tation to the Company 

if the Company named in the complaint fails to furnish reply to the com lalnan 

4. The Insurance Ombudsman shall be empowered to condone the delay in filing a complai las ment ioned above under 

(3) (b), as he may consider necessary, after calling for objection ,6'f the Company against e propos 1:f condonation 

and after recording reasons for condoning the delay and in ca~e the delay is condoned, t he at of condonatlon of 

delay shall be deemed to be the date of filing of the eomplal t, for further proceedings under the Insurance 

Ombudsman Rules. 

s. No complaint before the Insurance Ombudsman shall be maintainable cm the sam subject matter on which 

proceedings are pending before or disposed of py ~ y court or co su mer fo ur.r, cir arl:!I rator. 

The 11 st of the Ombudsman w ith t heir addresses is given b low: 

Office of the Insurance Ombudsman, 

Jeevan Prakash Building, 6th floor, 

Tilak Marg, Relief Road, 

AHMEDABAD-380 001. 
Tel.: 079-2550120:lft)1,,0S,,06 
Fax: 079-27546142 

Email: bimalokpal.ahmedabad@gblc.co.ln 

Office of the Insurance Ombudsman 

62, Forest Park, 
BHUBANESHWAR-7S1 009, 
Tel.: 0674-2596455/2596461 
Fax: 0674-2596429 

Email : =b=lm=a~I====~=-~==-'~ 

Fath! Akhtar ourt, oor, 4 3 
Anna a al, Teynarl)pe;, 
CHE . 

Tel .: 8(14335 
Fax: 044-24333664 

Office of the lnsu ce mbudsman, 

Jeevan Nivesh, 5th Floor, Nr. Panbazar over bridge, S.S. Road, 

GUWAHATl-781 001 (ASSAM). 
Tel. : 0361-2132204ft}S 
Fax : 0361-2732937 

Email: blmalokpal.guwahatl@gblc.co.ln 

Office of the Insurance Ombudsman, 
2nd Floor, CC 27/2603, Pulinat Bldg., Opp, Cochin Shipyard, 

urance Ombudsman, 

lhar Complex, 
Opp. Airtel Office, Near New Market, 

0l/.1202 

Gffk e of the Insurance Ombudsman, 
Seo No.101-103, 2nd Floor, Batra Building, Sector 17-D, 

CHANDIGARH-160 017. 
Tel. : 0172-270619f/2706468 
Fax : 0172-2708274 

Email : blrnalokpal.cha ndigarh@gblc.co.in 

Office of the Insurance Ombudsman, 

'2/2 A, Universal Insurance Bldg.,Asaf Ali Road, 
NEW DELHl-110 002. 
Tel. : 011-23239633 / 23237532 

Fax: 011-23230858 
Email : bimalokpaLdelhl@gbic.co.ln 

Office of the Insurance Ombudsman, 
6-2-46, pt Floor, "Moin Court", Lane Opp, Saleem 

Function Palace, A, C. Guards, 
Lakdi-Ka-Pool, 
HVDERABAD-500 004. 
Tel.: 040-6550412~3312122 
Fax: 040-23376599 

Email : bimalok al.h derabad bic co. n 

Office of the Insurance Ombudsman, 

Hindustan Building, Annexe, 4th Floor, 4, C.R.Avenue, 

KOLKATA • 700072 M.G. Road, 
ERNAKULAM-682 015. _.....-::::::::::==N Tel : 033-22124339/2.2 124340 

Tel: 0484-2358759/2359338 
Fax.: 0484-2359336 
Email: bimalokoal.ernakulam 

: 22124341 
II : bima lokpal. kolkata@gbic.co.ln 
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Office of the Insurance Ombudsman, 

6th Floor, Jeevan Bhawan, Phase-II, 

Nawal Klshore Road, Hazratganj, 
LUCKNOW-226 001. 
Tel:0522-223133]/2231330 

Fax : 0522-2231310 

Email : blmalok al. lucknow blc.co.ln 

Office of the Insurance Ombudsman, 

Gr. Floor, Jeevan Nldhi - II, Bhawani Singh Marg, 

JAIPUR - 302005. 
Tel: 0141-2740363 

Email : blmalokpal. lalpur@gblc.ca.ln 

Office of the Insurance 

Jeevan Soudha Building, 
PID No, 

Ground Floor, 19/19, 24th 

JP Nagar, 

BENGALURU 
Tel.: 080 - 26652048 / 26652049 

1st 
560 

Email: blmalokpal. bengaluru@gblc.co,in 

Office of the Insurance Ombudsman, 

1'1 Floor, Kalpana Arcade Building, 

Bazar Samiti Road, Bahadurpur, 

PATNA - 800006 
TelNo: 0612-2680952 

Email Id : blmalokpa l.patna@gblc.co.ln 

Ombudsman, 

57-27-N-19 

Main Road, 
Phase, 

078. 

Office of the Insurance Ombudsman, 
3rd Floor, Jeevan Seva Annexe, S.V. Road, Santacruz(W), 

MUMBAl-400 054. 

Tel: 022-26106960/26106552 
Fax: 022-26106052 
Email: blrna lokpal.muh1bal@gblc.co. l11 

Office of the Insurance Ombudsman, 

3rd Floor, Jeevan Darshan, C.T.S. Nos. 195 to 198, 

N.C. Kelkar Road, Narayan Peth 

PUNE - 411030, 
Tel: 020-41312555 

Email: Blmalokpal.pune@gblc.co,ln 

Office of the Insurance Ombudsman, 

Bhagwan Sahai Palace, 4th Floor, Mal Road 

Naya Bans, Sector 15, Distt: Gau am Buddh 

NOIDA-201301. 

Tel: 0120-2514250/57/53 

Email: blmalokpal.noida@_gbic,co.lQ 

agar 

You may rllfer to the 11st of Ombudsman with their addresses on ht tpt/&col.co. n/ombudsman.html 
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Annexure -1 
Section 39 - Nomination by policyholder 

Nomination of a life insurance Policy is as below in accordance with Section 39 of the Insurance Act, 1938 as amended from time to 

time. The extant provisions in this regard are as follows: 

01. The policyholder of a life insurance on his own life may nominate a person or persons to whom money secured by the policy shall 

be paid in the event of his death. 

02. Where the nominee is a minor, the policyholder may appoint any person to receive the money secured by the policy in the event of 

policyholder's death during the minority of the nominee. The manner of appointment to be laid down by the insurer. 

03. Nomination can be made at any time before the maturity of the policy. 

04. Nomination may be incorporated in the text of the policy itself or may be endorsed on the policy communicated to the insurer and 

can be registered by the insurer in the records relating to the policy. 

05. Nomination can be cancelled or changed at any time before policy matures, by an endorsement or, a fu rt'Rer endorsement or a will 

as the case may be. 

06. A notice in writing of Change or Cancellation of nomination must be delivered to the in~!lcer f the lnsu e to be liable to such 

nominee. Otherwise, insurer will not be liable if a bonafide payment is made to the person aml:!d I the te~t of the poli y or in the 

registered records of the insurer. 

07. Fee to be paid to the insurer for registering change or cancellation of a nomination can be speciff11d by the Authority through 

Regulations. 

08. On receipt of notice with fee, the insurer should grant a written acknow edgement to the policyholder of hav ng registered a 

nomination or cancellation or change thereof. 

09. A transfer or assignment made in accordance with Section 38 shall utomatl ally cancel the no 11 atlon except in case of 

assignment to the insurer or other transferee or assignee for purpose of loan or ag,a inst secor ty or its rea ss g ment after repayment. In 

such case, the nomination will not get cancelled to the extent o Insurer's or t ransferee's o asslgoiae's interest in the policy. The 

nomination will get revived on repayment of the loan. 

10. The right of any creditor to be paid out of the proceeds of any pol!cy of life lnst:1rance shall not be affected by the nomination. 

11. In case of nomination by policyholder whose life is Insured, if the nominees die before the policyholder, the proceeds are payable 

to policyholder or his heirs or legal representatives or hol r of uccession e,r(fflcate. 

mount secured by he policy shall be paid to such survivor(s) . 

13. Where the policyholder whose life is insured nominates 

a. parents or 

b. spouse or 

c. children or 

d. spouse and children 

e. or any of them 
- the nominees are beneficially entitled to the amount payable.by the insurer to the policyholder unless it is proved that policyholder 

could not have conferred such ~eneficl;il t it le on the nominee tiavlng regard to the nature of his title. 

14. If nominee(s) die after the i;iolicyholder but Qe fore h s share of the amount secured under the policy is paid, the share of the 

expired nomlnee(s) shall be pa ~ble to e hej rs or I gal representative of the nominee or holder of succession certificate of such 

nomlnee(s). 

15. The rlllVislons of sub-section 7 nd 8 (13 and 14 above) shall apply to all policies maturing for payment on the commencement of 

The Ins nee Act, 1938. 

16. If polltyhoJ.der dlt!'s afte~ tna turlty (] he proceeds and benefit of the policy has not been paid to him because of his death, his 

nomlnee(s) hall be entitled tlll ttie pro eds and benefit of the policy. 

17. The provisions of this Section 39 are not applicable to any life insurance policy to which Section 6 of Married Women's Property 

Act, 1874 ('MWP Act' ) applies has at any time applied except where, a nomination is made in favour of spouse or children or spouse 

and children whethe • r not oi'l the face of the policy it is mentioned that it is made under Section 39. Where nomination is intended to 

be made to spouse or chi dren or spouse and children under Section 6 of MWP Act, it should be specifically mentioned on the policy. In 

such a case only, the provisions of Section 39 will not apply. 

[Disclaimer: This Is a simplified versian of Section 39 of the Insurance Act, 1938 as amended from time to time. The Policyholders are 

advised to refer to The Insurance Act, 1938 as amended from time to time for complete and accurate details.] 
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Annexure - 2 
Section 38 • Assignment and Transfer of Insurance Pol!cles 

Assignment or Transfer of a Polley should be in accordance with Section 38 of the Insurance Act, 1938 as amended from t ime to time. 

The extant provisions in this regard are as follows: 

1. This policy may be transferred/assigned, wholly or in part, with or without consideration. 

2. An Assignment may be effected in a policy by an endorsement upon the policy itself or by a separate instrument under notice to the 

Insurer. 

3. The instrument of assignment should indicate the fact of transfer or assignment and the reasons for the assignment or transfer, 

antecedents of the assignee and terms on which assignment is made. 

4. The assignment must be signed by the transferor or assignor or duly authorized agent and attested by at least one witness. 

5. The transfer of assignment shall not be operative as against an insurer until a notice In writing of th tr nsfer or assignment and 

either the said endorsement or instrument itself or copy there of certified to be correct by both transferor and transferee or their duly 

authorised agents have been delivered to the insurer. 

6. Fee to be paid for assignment or transfer can be specified by the Authority through Regulatl9ns, 

7. On receipt of notice with fee, the insurer should Grant a written acknowledgement of recel t f not µe. Such not 1,e shall be 

conclusive evidence against the insurer of duly receiving the notice. 

8. If the insurer maintains one or more places of business, such notices shall be delivered only at the pla e where the policy is being 

serviced. 

9. The insurer may accept or decline to act upon any transfer or assignment or endorsement, if it has sufficient reasons to believe that 

it is 
a. not bonafide or 

b. not in the interest of the policyholder or 

c. not in public interest or 

d. is for the purpose of trading of the insurance policy. 

10. Before refusing to act upon endorsement, the Insurer should recor itfo re11sons in writing and communicate the same in writing to 

Policyholder within 30 days from the date of policyholder giving a notice Of transfer or assignment. 

11. In case of refusal to act upon the endorsement by th lns.Urer, any pers n ggrleved by the refusal may prefer a claim to IRDAI 

within 30 days of receipt of the refusal letter from the Insure • 

12. The priority of claims of persons interested in an insurani:e poll Y. would depenq on the date on which the notices of assignment or 

transfer is delivered to the insurer; where here are more than one \'t,5t~u ent of transfer or assignment, the priority will depend on 

dates of delivery of such notices. Any <ll.spute In ,h egard as to priority hbUld be referred to Authority. 

13. Every assignment or transfer shall be deernecl to- be absolute sslgnm11rit or transfer and the assignee or transferee shall be deemed 

to be absolute assignee or transferee, except 

a. where assignment or transfer is subject to terms and conditions o transfer or assignment; OR 

b. where the transfer or ass snnie t Is made upon concllti n that 

i. the proceeds under he polic;y shall become yatite to policyholder or nominee(s) in the event of assignee or transferee 

dying before the Insur OR 

ii. t he Insu red surviving 

Such condition I assignee will a loan on policy or surrender the policy, This provision will prevail 

notwiths~andl'rig a y law or custom aving force o law which Is contrary to the above position. 

14. In other cases, the insurer shall, $Vb)ect to terms and conditions of assignment, recognize the transferee or assignee named in the 

notice a the absolute ransferee or as~lgnel:! and such person 

a. shall be subje-et to all t(abllltles and equi ties to which the transferor or assignor was subject to at the date of transfer or assignment 

and 

b. may institute any proceeding l relation to the policy 

c. obtain loan unde~ he po lJ G.y, or surrender the policy without obtaining the consent of the transferor or assignor or making him a 

party to the proceeding~ 
15. Any rights and remeaies of an assignee or transferee of a life insurance policy under an assignment or transfer effected before 

commencement of the Insurance Laws (Amendment) Ordinance, 2014 shall not be affected by this section. 

[Disclaimer: This is a simplified version of Section 38 of the Insurance Act, 1938 as amended from time to time. The Policyholders are 

advised to refer to The Insurance Act, 1938 as amended from time to time for complete and accurate details.} 
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Annexure - 3 
Section 45 - Polley shall not be called in question on the ground of mis-statement after three years 

Provisions regarding policy not being called into question in terms of Section 45 of the Insurance Act, 1938 as amended from time to 
time are as follows: 

1. No Policy of Life Insurance shall be called in question on any ground whatsoever after expiry of 3 years from 
a. the date of issuance of policy; or 
b. the date of commencement of risk; or 
c. the date of revival of policy; or 
d. the date of rider to the policy 

- whichever is later, 

2. On the ground of fraud, a policy of Life Insurance may be called in question within 3 years from 
a. the date of issuance of policy or 
b. the date of commencement of risk or 
c. the date of revival of policy or 
d. the date of rider to the policy 

- whichever is later. 

For this, the insurer should communicate in writing to the insured or legal rep,r1?$','l tatlve or nominee or asslgn~es of insured, as 
applicable, mentioning the ground and materials on which such decision is based. 

3. Fraud means any of the following acts committed by insured or by his age()l, 'th the 'inte to decel e the insurer or to induce the 
Insurer to Issue a life insurance policy: 
a. The suggestion, as a fact of that which is not true and which, he ll'l'S\,rt d does o believe to b (U.,e: 
b. The active concealment of a fact by the insured having knewleqge Orb llef 
c. Any other act fitted to deceive; and 
d. Any such act or omission as the law specifically declare io be rraudulent. 

4. Mere silence is not fraud unless, depending on clrournsta ces f th case, it is the dUty of the insured or his agent keeping silence to 
speak or silence is in itself equivalent to speak. 

5. No Insurer shall repudiate a life lnsur'llnc-a fl~ll~ of Frnutl If t'he Insured/ beneficiary can prove that the misstatement 
was true to the best of his knowledge and tMre was no delib ~te lnte tlon to suppress the fact or that such mis-statement of or 
suppression of material fact are within the k~ • ¼: ledge of ·the ,Insurer. Onus of disproving is upon the policyholder, If alive, or 
beneficiaries. 

6. Life insurance Policy can be tied lmquestion within 3 y~ars on the ground that any statement of or suppression of a fact material to 
expectancy of life of the insurea waS'tn ,orrectiy made in the proposal or other document basis which policy was Issued or revived or 
rider issued. Far this, the Insur shoul com unica1e. In writing to the insured or legal representative or nominee or assignees of 
insured, as applt~bfe, mentioning t e r und and er lals on which decision to repudiate the policy of life insurance is based. 

7. In cas repud iation Is on grou 
be pal(l t the insured or 
repudiat ion . 

is-statement and not on fraud, the premium collected on policy till the date of repudiation shall 
ent t ive or nominee or assignees of insured, within a period of 90 days from the date of 

8. Fact shall not be considered r:n teria l unless it has a direct bearing on the risk undertaken by the insurer. The onus is on insurer to 
show that if the ins rer had be~b aware of the said fact, no life insurance policy would have been issued to the insured. 

9. The insurer can call fo proof of age at any time if he is entitled to do so and no policy shall be deemed to be called in question 
merely because the terms of the policy are adjusted on subsequent proof of age of life insured. So, this Section will not be applicable 
for questioning age or adjustment based on proof of age submitted subsequently. 

[Disclaimer: This is a simplified version of Section 45 of the Insurance Act, 1938 as amended from time to time. The Policyholders are 
advised to refer to The Insurance Act, 1938 as amended from time to time for complete and accurate details.] 
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